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2, In both C.Ps con tumaciowd disoboedicnco

of Tribunal's {nterim orden dated 15.2, 96 and 6,2,96
non=disenga sment
respectively directing continuanca/of tho cpplicanto

as Home Guards o is slleged.

3. Respondmté {n thoir reply adgnit thset |
Q ofter issue of the {nterim orders dated 15.2,96 and 50‘2@\

the spplicants vere discharged from the Hono Guerd
Force, but contend that this vas dono bocAuss of
their i{ndiscipline, irragularity and unauthorisod
absence from dutye Theso 8allegations 28re donlod

by the applicants.

4, It goes without saying that whatavar

reasons impelled the respondmta to discharge tho

applicants, after the interim ordere datod 15,2,96

and 6,2,96 vere passed directing their continuen cs/nt;&'m .

is S
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So Ras:ondants‘ counsel has axpressad mquam?loﬁ
apology on behalf of his cliente end tho s=o 18 :
also umtalned in the reply filodon bchol? of tho L ‘
raapondgnts by shri P KoLOTENG,p - oamendan by Hot o méréa
in addition Shri Lormg has also filod ¢ pgrscmsl :
affidavit supported by ordero ui thdrawing tho no%icm

of dlad\argm In c.P.No.155/96 ye are infomod tha@; ‘ '

all tho 3 applicanbe haw since re’oinaéd, ond in

2.P N0, 152/96,12 out of the 13 applicents havo mjci,,,_
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6o applicents in the 2 C.Ps haw pressod for

gnoluments for the period théy remainod discigegod. -
This prayer will be exemined at the time tho tuwo
Oas vuhich have giwen rise to the proscnt C.O% ars .

finally hearde

7. In the facts and circume tancos noticad

sbove, and hav)ing regard to tho unqualifiod cpology |
submitted by shri Loreng, Oommandant Home Gué"x.da,
vhich we accept, these contsmpt procecdings org
dropped and notices are discharged,
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